135 Written Answers

+[THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI NITIRAJ
SINGH CHAUDHARY): (a) : Yes, Sir.

(b) It will not be in the public interest
to disclose the details.]
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H{FERTILISER PLANTS TO BE SET UP DURING
FIFTH PLAN PERIOD

934. DR. BHAI MAHAVIR : Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(fa) whether it is a fact that all the new
eleven fertiliser plants which are proposed
to Ibe set up during the Fifth Plan period
will be placed under the management of the
Fel‘ftilisers Corporation of India; and

ﬁb) if so, what are the details in this re-
gard and if not, how these plants are pro-
posed to be managed ?)
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f[THE DEPUTY MINISTER IN
THE MINISTRY OF PETROLEUM AND

CHEMICALS (SHRI DALBIR SINGH) -
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to Questions 136

(b) The ownership of individual pro--
jects woluld be determined, as and when they-
are cleared for implementation, taking
into account all relevant factors.]

HEAVY WATER PLANT AT NANGAL

935. SHRI DEBANANDA AMAT :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether it is a fact that the present
Heavy Water Plant built at a cost of Rs. 31
crores at Nangal will be scrapped; and

(b) if so, the reasons tterefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH) :
(a) and (b) The question of continued
operation of the facilities presently available-
at Nangal for production of heavy water will
be reviewed when the expansion scheme,
which is currently uhder implementation,
is completed. In doing so, all relevant
factors like availability of power, economics
of production, etc. will be kept in view.
INVESTMENT BY PUBLIC FINANCIAL INSTITU-
TIONS IN INCHEK TYRES LTD. AND NATIONAL

RUBBER MANUFACTURING COMPANY L1D.

936. SHRI DWIJENDRALAL SEN

GUPTA :
SHRI BHUPESH GUPTA :

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased ~
to state .

(a) The total investments by the different
public financial institutions in M/s. Inchek
Tyres Ltd. and M/s. National Rubber
Manufacturing Co. Ltd. and the invest-
ments of the House of ‘Mukherjees’ in
each concern;

(b) the cumulative loss sustained by each
of the two concerns so far; and

(c) whether the State Bank of India has
given any loan to any of the said two
companies in course of the last two
months ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY  AFFAIRS (SHRI D. R.
CHAVAN) : (a) The holdings of L.T.C,
UTI. and Industrial Development
Bank of India in the share capital of

t[ 1English translation.



